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The OA has been Filed by the applicant on the facts and
grounds stated in the OA for direction to the respondents to appoint
the applicant in one of the vacant post of ED Stamp Vender, Kalakar
Streat P.O. 5nd in case there is no such vacancy to appoint the appli=-

. cant as ED Agent in any available vacancy or in the next available
Jacency in preference to outsiders in respondent No.4. It is the case
:;f the applicant that the applicant was appointed as E0SY, Kalakar
\ﬁgreat P.0. by Asstt. Supdt, of P.0., North Calcutta,dst Sub=Division
vide his meno NoJB:6/ED/Aopointnent/95 dated 2852.95 (copy is marked
as Annexure 8/1)¢ The applicant joined the post of EDSY, Kalakar
Street ? 0. on 1.3.95 and he subnitted ridelity Bond of %:2000/-
issued by Postal Co-operative & Credit Socisty, GPO Building, Calcutta
-1 valiq‘dptn 26?2:96; The applicant was relieved from the post of ED
Stamp Venéor Kalgkar Street PO, by Smt,Shila Das on 16¢4,95¢ The
applicent was again appointed zs ED Stamp Vendor on 35,95 and conti-
.nued upto 158?95? Detai;s of his angagement more or lezs admitted by
either side is in paragraph 8 of the reply and they have admitted in
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the paragraph 8 af the reply that the applicant uﬁrked as substitute

of original EJD. ihcumbent for 227 days in 1993, 344 days in 1994

and 59 days in 1995, |

28 The applicatfon has bsen contested by the respondents

by filing a written reply uhere it has been contended that the applie

cant was engaged purely on temporary basis as a stop-gap arrengemsnt
and he was required to fPils security bond from time to time for ths

period covered by the security bond. It has besn contendsd that the
applicgnt cannot have any right to claimggpsorption and has praysd
for dismissal of this 04, |

3¢ We have duly considered the submissions made by both the
eounsél: We have perused the judgment passed by the Hon'ble fpex

Court in Civil Appeal No, 3080 br 2000 erising out of Special Leave

Petition(C) No,12309 of 97 (Union of India & Ora, -vs- Debika Guha

& OrsJ), uhe:éin the Hon'ble Apex Court has held that the respon.

dents should consider such type of appiicaﬁiéiﬁér regularisation in

any'agaﬁgzﬁﬁh'post which i{s available under the respondents,

¥ | Rccordingly, we dispose of the OA in terms of the judg-

( ment referred to above, uith a direction upon the agpplicant to submit
a representation along with the copy of this order to the respondent

"Nnﬁs with a copy of the same to the raspondent No,4 within a fort-
night from this date. In that event ths respondent No,3 shall have
to dispose of the same with a speaking order within 2 months from
the date of receipt of the same and while disposing of such repre-
sentation, the respondents should consider the decision of the Hon'-
ble Apex Court as the applicant has rendered service under the res-
pondents Farla suitable period, With this direction the 0A is finally

disposed of without any ordaer as to costs,
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